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ACT No. 11 OF 1880. . 

PASSED BY THE GOVERNOR GENERAL OP INDIA IN COUNCIL. 

(Received GAe asseut of the goner no^. Ge~ze~.al ou, tAe 24 th  
Janunly, 1880.) 

A11 Act. to amend the law relating tohDistrict Cesses 
and R~lral  Police in British Burma. 

WHEREAS it is expeclieiit to rnalte better provision f ioasue .  
in British Burma for thc inaintcnance of Rural 

Police and of a local postal service, the constructioi~ of 
worlts of public utility, sanitary improvement, and the' 
promotion of education ; 

and wliercas it is also expeclient to declare and 
amcud tlic law rclatiiig to Rural Police in t21c said 
Provincc ; It is hereby enacted as follomrs :- 

2 

1. Tliis Act mq bc callcd "Tho B ~ ~ n u s  District Short titlc. 
Ccsscs mid Rural lPolice Act, 1880 " : 

and i t  shall comc into forcc on such clatc as tlic Comrnc~lce- 
Cliief Coiniiiissinncr of British Burliia msy, by no ti- 
iicatioii in tbc local Gazette, direct. 

It extc~ids to all tlie temitorics for tlic tinic being Local cx~cut.  

administcrcd by the saicl Chief Coniiiiissioiier : 
Provtded that the said Cliief Coininissioner niay, 

from tiinc to tinie, by nobif cation ill tlic local Gazeltc, 
oxcmpt any 1)orCion of the said Ccr.ritorics froiii its 
ol~cration and canccl such cxemptioii : 

l'roviclccl also thab notliiug >claiii coiitailiccl q l ~ l i o s  
i,o ally town to -\vhich tlic Bntish I3urunn i\lunicipal 
Act,, 1874, for tlic tiiiic I~cing cxtciiclr;. 

'2> 111 
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2. I n  this Act, unless there is something repug-- 
nant in  the subject or context,- 

" land-revenue " means revenue assessed upon Ian$ 
under the provisions of the Burma Land and 
sevenue Act, 1876 : and 

" Revenue-officer " means any person appointed a 
Revenue-officer under the same Act. 

8. The following portions of the said Burma Land 
and Revenue Act, 1876, are repealed (namely) : sec- 
tions 31 and 32, in sections 37 and 46 the words " five 
per cent. cess," and the word " cess " wherever i t  
occurs in the said Act ; but all cesses imposed under 
that Act shall be deemed to have been imposed under 
this Act. 

Cesses. 

4. On all lands assessed to land-revenue there 
shall be levied in addition thereto an annual cess of 
ten per cent. on the amount of such revenue. 

6. I n  every town, village or hamlet in whioh at  
the date on which this Act comes into force a house- 
tax is levied, such tax shall continue to be levied. 

6. The Chief Commissioner may from time to time, 
by notification in the locakGazette, direct that in any 
specified town, vilIage or hamlet there shall be levied 
from the occupier of each house an annual cess, t o  be 
fixed in manner hereinafter provided, but which shall 
in no case exceed two rupees : 

- Provided that such cess shall not be levied- 
(a)  in any place in mrhicl~ the house-tax referred 

to in section five is levied, or 
( b )  in respect of any monastery, pagoda, sacred 

building, Government-building, public, rest- house or 
school : 

Provided also that in respect of any house occupied 
by a person bound to gay cess under section four no 
larger arno~nt  shall be levied under this sqction than 
will, together with the cess so payable by such person, 
a,lzzount to two rupees. 

'' IIouse " 
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clisti.ict to the co~responding head in the account of 
any otliei* district in the same division. 

T i m c  and 10. All cesses and house-tax levied undcr this 
g 111ode of pay- 

of Act shall bc payablc for the year of assessiiient of 
cesscs, &c. - land-revenue as fixed finder the Burma Lancl and 

Revenue Act, 18'76, section 41, and shall hc paydde 
at the place at  which and to the person to whoin the 
land-revenue is from time to time payable, or a t  such 
other place and to such other person as the Chief 
Commissioner, may direct. 

Sums assessed on the amount of lancl-rcvenuc shall 
fall clue on the date on which the lancl-rcvenuc falls 
clue. 

Sums assessed on houses sl~all fall duo on sucli 
clates'as the Chief Commissioner niay fro111 timc to 
time in that behalf direct. 

ncniizaCion 11. All sums assessed under this Act on tlie 
of ocsscs, k c ,  amount of any land-revenue may be recovered as if 

thcy were pad  of sucli revenue.- 
All other sums payablc uncler this Act nlay bc 

recovered in the nisnner prescribed in scctioils 44 ancl 
45 of the B ~ w n ~ a  Laild and Revenue Act, 18'7G. 

Raral  Police. 22. The Rural Police shall bc of two classcs- 
(a)  headmen of l~anilets or groups of haii~lcts, or 

of villagcs or towns, or sections of villagcs or towns, 
heyeinaftcr oallecl headnlen ; 

(6) headinen of circuits, hereinafter csllccl 
goungs. 

Al)l?ointtmcnt 13. Su13ject to the rules macle under this Act and' 
of Iropd for the time 11eing in force, the Deputy Coi~~missioncr Policc. 

of tlie district sliall have power to appoint, suspend 
ancl reiilovc hcnclineii ancl goungs, ancl to fix tlie limits 
of tlie beats of heaclnieii and the circuits of goui~gs : 

ProviclEcl that all lsyaydangyecs ancl yazamnt 
g-ou~igsl~olding, officc as such in any local arcas 011 

t,lio clstc on 14rl1lcli tliis Act coines illto force sliall lx: 
clccincd to bc resl~cctivcly llcaclnlcn ancl goiuigs 

apl)ointccl 










